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Neu Delhi, this the 27th day af September, 199^

Hon'ble f'lr, Oustice S.K, Dhaon, Acting Chsirtnan
Hon'ble nr, B,N, Dhoundiyal, (^efnber(A)

Delhi Veterinary Association
through Or, H.D, Tripathi
S/o Sh, R.D, Tripathi, aged about 46 years
working as Veterinary Asstt, S;urgeon
Delhi Administration ,?:•

R/o 8-D, Delhi Administration Flats
Neu Mahauir Nager
0pp. Uikaskunj, New Delhi Petitioner

By Advocate ; Sh, S.S., Tiu.ari >

Versus

1. Sh. n.S. Gill
Secretary
Ministry of Agriculture
Department of Agriculture and Cooperation
Krishi Bhauan, Neu Delhi

2, Sh, N.R, Ranganathan
Secretary
Department of Personnel, Public Grievances 4
Pension, North Block
Neu Delhi _ ^ i. /

f,,. Respondents/
Contemners

By Advocate i Sh, P,H, Ramchandani

ORDER(ORAL)

Hone* bleWy.^Ju^^

\

The complaint in this petition is that the

directions uhich are contained in para 6 of the judgement

delivered on 6,5,1992 have not been carried out. The

directions no. (i), (li).& (iii) are relevant and they

are being extracted:-

(i) Respondent No.l are directed to consider the

claim of the Veterinary Doctors(applicants),

for the grant of risk allowance in the light

of the discussion above and in terms of para 8

of /their reply.



(ii) They shall take a final decisiorij and pass

orders an the grant of the said allouanca,

uithin a period of six-months fTom the date

of receipt of a .copy of this order by thern^

^ r

(iii) If the applicants are aqgrieued uith the

decision/order referred to above, they uoulri

be at liberty to sveil cf-the remedies under

the Lau, if so adv/ised,

2, ^ number of affidavits hav/e been filed in this

contempt petitibn. The final picture which has emerged

is that the Gout, of India haue taken a decision not

to grant any risk allouence to the applicants but has

for'ujarded a rscomrnendation to the 5th Pay Commission

that it may consider the case of the applicants for

being granted the risk allcuance. It appears that on

11,5,94 Sh. R. Kandir, Under Secretary to the Govt, of

India sent a communication to Sh. Ramchandani,

Senior Aduncate appearing on their behalf stating

i-herein that the Govt» of India has agreed to the

grant of Rs.lSO/-" per month uith retrospective effect

to Veterinary Assistant Surgeons and Veterinary

Ofiicers in the Subordinate Offices and in the Animal

Husbandry Department.of the Union Territories.

Houever, the""l8tter made it clear that the said orders

•werebeing issued separately. It appears that the same

officer later pn took the stand that the Govt. has

finally refused to accede to the request of the

applicants to grant them risk allowance. In order to

give a chance to the respondents to explain this

discrepancy in the tuo different stands taken by .

Sh, R, Kandir, us .on 9.8#94, passed an order directing him

to explain, the discrepancy, bstueen :the two letters.
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It is contented by the applicant that the stand taken

by the Gout, of Indie through the letter of 3h, R. Kandir

is an after thought, Ue have before us three documents

namely, the letter dated 11th f^ay, 1994 of Sh, R. Kandir

to Sh, Ramchandani, the letter dated 15th July, 96 of

Sh, R, Kandir to General Secretary, Delhi Veterinary

Association and the letter dated 11th 3uly, 94 sent

by Sh, K.S. Dhatualia, Deputy Secretary to,the

Govt. of India to Sh, Ramchandani, Ue have already

referred to the letters of Sh, R, Kandir dated

11th Play, 1994, to Sh, Ramchandani# The letter dated,

15th Duly, 1994 sent by Sh, Kandir to General Secretary,

Delhi Veterinary Association states that the

31 Govt, of India hav/e carefully considered the matter

in the light of the judgement and decided not to accede

to the! grant of risk allouance to the Veterinary

Doctors, The lest letter of Sh, Dhatualia,

Deputy Secretary to the Govt, of India giving an

explanation to the letter dated 11,5,94 of Sh, Kandir

that the Deptt, of Personnel and Training had advised

that the Govt, of India uas agreeable to the grant of

risk allouance to Veterinary Surgeons/Veterinary

, Officers and that is uhy Sh, Kandir had written a

letter stating that an order to this effect will be

""issued separately. In para 2 of the letter it is

recited that the Ministry of Finance(Deptt, of

Expenditure) has opined that such an allouance should

not be granted and to seek the opinion of the

Lau Ministry to file an 3LP in this regard. The last

para states that.the letter dated 11,5,94 written

by Sh, Kandir is. treated to be withdrawn and effect

should net be given to the contents of that letter,

Sh, Ramchandani has urged at the Bar that it is a

trite lau that a decision of the Govt, of India must

be in accordance with the Constitution, Therefore,
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a mere proposal in the form af letter sent by Sh, Kandir

to him could not constitute an order of the President,

It is not necessary to go into the legal issue. On the

uhole, ue are satisfied that sufficiisnt explanation has

been offered by the rsspondents regarding the letter

dated 11,5,94 from Sh, Kandir to Sh, Ramchandaniv

3, Having considered the mattar carefully, ue are

of the opinion that the respondents have not uilfully

disobeyed tha directions of this Tribunal in refusing

to grant the risk allowance, Tha contempt petition is,

therefore, dismissed, Motics of contempt is discharged.

No costs.
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(B.N, Dhoundiyal)

Rernber(A)

yiy
(S: .Ky^Dhaon)

Acting Chairman




